
cjourned to 3-8-95. 

Office note as to 
actoa (if any)
taken on order 

Sci 
No? 	Date of 	 Order with Signature 
Order 	Oder 

I 	31.5.9 	List Misc.Applications alorç 

with Original Application for hearing 

in its turn. 
L'.t. MBi R (DM 	iaT Iv) 

I  

1ard Shri J3 .Tripathy, leit 	à\ kS 	* 

counsel for the applicant and hrj Akhayfr\  
Mishra, lear rd Add it lond 1 ta nd ing 

Counsel (Central). 

In this case the respondents sa\ 
that the applicant has produced a certj4 

ficate whose genuineness was  in doubt, 
and on verification the sane  was found t be 

a non-ge flu me doc urrnt • The applicant 

disputes this and insists that the Scho. 

Leaving Certificate produced by him is 

perfectly in order and genuine. In such 

circumstances, the applicant should, ar4  
is advised to, bring this fact to the 

notice of the C.2.N.., narrating his 

versin. If any enquiry is held and if 

the pre e nt applicant's version , 	 c\ QrO 

finilly accepted as correct, the questioi ,  

of considering him for any vacancy in 

neafuture can  arise • t present no 

cause of action exists or has arisen 

and no grievance survives. 

,-.,. I 	4 -..... 	4 	4- vs...-. 
LL 	 J..L1L1 .L 	LL1U 

disposed of. No Costs. 
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10 	2-3-95 

11 3.8.95 


